@ TEM NO. 62 COURT NO. 11 SECTION 111

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).7862/2006

(From the judgnment and order dated 02/08/2004 in CW No. 8757/2004

of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

STATE OF PUNJAB & ORS. Petitioner(s)

VERSUS

M S. ATUL FASTENERS LTD. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,c/delay in refiling SLP,permi ssion to file

rejoinder affidavit,permssion to file addl.affidavit and prayer

for interimrelief and office report)

Date: 04/12/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE A K. MATHUR

HON BLE MR JUSTICE R V. RAVEENDRAN
For Petitioner(s) M. Sarup Singh, Adv.

M. R K Pandey, Adv.

M. Arun K. Sinha, Adv.

For Respondent(s) M. J.L. Gupta, Sr.Adv.
M. Vinod Shukla, Adv.

Ms. Ni dhi Gupta, Adv.



M. Deepak Goel, Adv.

Ms. S. Janani, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Del ay condoned.

Leave grant ed for t he reasons ment i oned in t he

petition.

In t he meanwhi | e, t he operation of t he i mpugned

order shall remain stayed.

(Usha Bhar dwaj ) (Vijay Aggarwal)

Court Master Court Master



